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SLP(Crl.)No. 3184 OF 2000

| TEM No. 1A Court No. 8

SUPREME COURT OF
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Cl.)

(From the judgenent and order dated 03/07/2000
of The Hl GH COURT OF PATNA)
SHAI LENDRA KUVAR

VERSUS

STATE OF BI HAR & ORS.

( for pronouncenent of judgnent)

Date : 28/ 11/2001 This Petition was

of judgnent today.

SECTION I | A
AN MATTER
I NDI A

No. 3184/2000

in CRLM 16453/2000

Petitioner (s)

Respondent (s)

called on for pronouncenent

(HEARD BY HON BLE SHAH, AGRAWAL AND ARI JI T PASAYAT, JJ.)

CORAM :
HON BLE MR, JUSTI CE M B. SHAH
HON BLE MR, JUSTI CE B. N. AGRAVWAL
HON BLE MR JUSTI CE ARI JI T PASAYAT

For Petitioner (s)

. Baban Kr.
. Ravi Shankar
.Anil Srivastava, Adv. ,

. Kamakshi

Shar ma, Adv. ,

EEEES

For Respondent (s)

M . B. B. Si ngh, Adv.
M . Shi va Puj an Si ngh, Adv.

UPON heari ng counsel

Kumar , Adv.

S. Mehl wal , Adv.

the Court made the follow ng

ORDER
........ L..............T......T.......T.......T.......T.....T....J
Hon’ bl e M.Justice M B. Shah pronounced t he
j udgnent of the Court.
Ganting leave the Court allowed the appeal, set

asi de the inpugned order confirnming the order dated 2.6.2000

passed by the

application

Addl . Sessi ons Judge,

Gaya and
filed by the State under Section

al l owed the
311 Cr.P.C

The Sessions Judge is directed to proceed with the matter on
day to day basis by strictly adhering to Section 309 Cr.P.C

and dircting the officer-in-charge of police station Bodh
Gaya to keep wtnesses present in the court for their
exam nat i on.

(Vijay Kumar Sharnma) (K. K. Chadha)

Court Master Court Master

Si gned reportabl e judgnent

is placed on the file.



